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:ation be reduced by

tl to provide a well or a
tube-well for supply of
to the staff quarters of
rakona station in Adra
in, S. E. Railway. (300~]

KUSUMA KRISHNA
(Amalapuram) : I beg to

the demand under the
rdinarv Working Expenses-
stration be reduced by

"
lilure to give representation
cheduled Castes and Sche,-
1 Tribes in the six RYclilway
lee Commissions. (311)]

~ANWAR LAL GUPTA (Delhi
[ beg to move:

t the demand under the head
ay Board be reduced by Rs.

iiiead to construct soon an o~er-
1ge a; Shakti Nagar cross mg.
hi. (327)]

lat the demand under the head
ay J.Board be reduced by Rs.

N"eedto eomplete the ~g Rail-
;y in Delhi at the earliest to meet
e traffic problem. (323)]·

rhat the aemand under the head
Board be reduced by.way

10d."

[Need to increa~e the number of
tailway platforms on iu:portant
tations of Delhi to d~vert the goods
~ains to other platforms. (329))

nd Under the head'That the dam
.ilway Board e reduced by

C roo'."

[Nee'a t'6 construct. ~e?J _ha~t~n~
stations" at SBalttl Nagar, Klr~l

and other places in DeIhl.Nagar
(330))

l

PHALGUNA 26, 1899 (SAKA)P.M.B., Cornm,
Repvrt

"That the damnd under the
Railway Board be reduced
Rs. 100."

head
by

[Need to take steps to avoid
congestion On railway platforms
ar-d improve the sanitary condi-
tions on all Delhi Railway
sts ticns (331)]

"T'nat the demand under the head
Railway Boar'd be reduced by
Rs. :,00."

[Ignoring of Scheduled Tribes
in the recruitment in the Railway
D( par tment, particularly in the
scde of officers (332)]

"That the demand under the head
Construction of new Liries-c-Capital
and Depreciation Reserve fund be
reduced by Rs. 100."

lF'ailure to construct railway
Iin e from Sampla, District Rohfak
to Jhajjar 'I'ehsi l of 'the same -dis:
'trict and connect Jfiajjar Tehsil
to Bahadurgarh to Rohtak dis-
trid (Haryana) (3'33)]

MR. DEPUTy-SPEAKER: The cut
motions are also before the House.

15.30 hrs.

C0MMI'TTE,E ON PRIVATE MEM-
BE:IiS BILLS AND RESOLUTIONS

F'OURTEENTH REPORT

SHRI YADVENDRA DUTT (Jaun-
pur): I beg to move:

"That this House do agree with.he
Fouifeentti.- Report of the Committee
on Private Members' Bills and Re-
solution:s presented ~to the House on
tlie 15tn March, 197-8."

MR. DEPUTy-sPEAKER: The ques-
tion is:

"'fhat this House do agree with
th\;' Foui'teentn' Report of" the
Committee on Private Members'
Bills and Resolutions presented to
(he H'6use on ute 15th Mardi;' 1978;"

Tne motion' wns' adoptea.

390

15.31 hrs.

RESOLUTION RE: REPEAL OF CON~
STITUTION (FORTY-SECOND
AMENDMENT) ACT A:iimWITH-

DRAWAL OF MISA-Contd.

MR: DEPUTY -SPEAKER: We shall
now take up further' discussion of Shri
Samar Guha's following Resolution for
the repeal of Constitution (Forty-
second Amendment) Act and with-
drawal of MISA:

"This House recommends to the
Government to redeem its sacred
pledge, made to the people on the
historic occasion of the last Lok
Sabha Election, by forthwith repeal-
ing the Constitution (Forty-second
Amendment) Act, which was passed
by Parliament under a precarious

condition of de facto captivity
during the repressive Rule of Emer'-
gency and which aimed at conspira-
torially crippling the democratic free-
dom of the Indian people and sub-
verting the basic principle of Rule
of Law in an unholy effort to per-
petuate a quasi-authoiitarian ad-
ministration in- tHe country in abject
violation of tne -fundamental objec-
tive of the Indian Constitution, and
recommends :further to withdraw
immediately the- Maintenance of In-

ternal Security Act (MISA)
which was atrociously used during the
above days of darkest period of
our democracy as the main arm of
suppression and oppression of the
people in an ugly desire to protect
the personal dictatorship of the for-
mer Prime Minister in utter defiance
ot' the sovereign will 01 the people."

Shrl ~nayaK l'radsad Yadav may
continue his Speech.
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